THE ASSAM SCHEDULED CASTES AND SCHEDULED TRIBES
(RESERVATION OF VACANCIES IN SERVICES AND POSTS)

Prcamble

Short title,
extent and
commencement

Amendment
ol section 4

(AMENDMENT) BILL, 2024

A
Bill

further to amend the Assam Scheduled Castes and Scheduled
Tribes (Reservation of Vacancies in Services and Posts) Act,
1978.

Whereas it is expedient further to amend the Assam
Scheduled Castes and  Scheduled Tribes (Reservation of
Vacancies in Services and Posts) Act, 1978, hercinalter referred
to as the principal Act, in the manner hereinalfter appearing;

It 1s hereby cnacted in the Seventy-fifth Year of the
Republic of India.

1. (1) This Act may be called the Assam Scheduled Castes
and Scheduled Tribes (Reservation of Vacancics in
Services and Posts) (Amendment) Act, 2024.

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

2. In the principal Act, in section 4, for the existing clausc (b),
the following shall be substituted, namely:-

“(b) Fees, il any, prescribed for any examinations for
sclection to any service or posts shall be exempted
in the case of candidates belonging 1o the Scheduled
Castes and Scheduled Tribes.”
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STATEMENT OF OBJECTS AND REASONS

The Assam Scheduled Castes and Scheduled Tribes (Reservations
of Vacancies in Services and Posts) (Amendment) Bill, 2024, is proposed to
provide exemption of fees for examinations for selection to any service or posts

under Govt. of Assam to be collected from Scheduled Caste and Scheduled

Tribe candidates.

Henceforth, it is proposed that “fees, if any, prescribed for any
examinations for selection to any service or posts shall be exempted in case of

candidates belonging to the Scheduled Castes and Scheduled Tribes”

The Bill secks to achieve the above objects.
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FINANCIAL MEMORANDUM

The total fees collected against the applications for examinations for selection to
Services and Posts under the Govt. of Assam will be impacted, since the fees
payable by the candidates belonging to SC/ST categories shall not be collected
after issuance of the proposed amendment.
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MEMORANDUM REGARDING DELEGATED LEGISLATIONS

There is no Delegation of Legislation under the proposed Bill.
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Statement of comparison of the proposed Amendment of '"The Assam Scheduled Castes

and Scheduled Tribes (Reservation of Vacancies in Services and Posts) Act, 2012

Section

Existing Act, 2012

Proposed Amendment Bill, 2024

4 (b)

“Fees, if any, prescribed for any
examinations for selection to any
service or post shall be reduced to half
in the case ol candidates belonging 1o
the Scheduled Castes and Scheduled
Tribes.”

“Fees, if any, prescribed for any
examinations for sclection to any service
or post shall be exempted in the case of
candidates belonging to the Scheduled
Castes and Scheduled Tribes.”
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August 09 , 2024

Under the provision of Article 207 (1) of the
Constitution of India, I, Shri Lakshman Prasad Acharya,
Governor of Assam, recommend the introduction of the
“The Assam Scheduled Castes & Scheduled Tribes
(Reservation of Vacancies in Services and Posts)
(Amendment) Bill, 2024” in the Assam Legislative
Assembly.
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(Lakshman Prasad Acharya)
Governor of Assam.
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RAJ BHAVAN
GUWAHATI

August 09 , 2024

Under the provision of Article 207 (3) of the
Constitution of India, I, Shri Lakshman Prasad Acharya,
Governor of Assam, recommend that the “The Assam
Scheduled Castes & Scheduled Tribes (Reservation of
Vacancies in Services and Posts) (Amendment) Bill,
2024” be taken into consideration by the Assam
Legislative Assembly.
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(Lakshman Prasad Acharya)
Governor of Assam
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